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The 26th December 2019

No.8Pa./Vi.-04-01/2016/8634/P.R.--In exercise of the powers conferred by Section
170A, 170B and 170C read with section 146 of the Bihar Panchayat Raj Act, 2006 (Bihar
Act 6, 2006), the Governor of Bihar is hereby pleased to make the following Rules to amend
the Bihar Ward Sabha & Ward Implementation and Management Committee Conduct of
Business Rules, 2017:-

1. Short title, extent and commencement- (1) These Rules may be called the Bihar
Ward Sabha & Ward Implementation and Management Committee Conduct of Business
(Amendment) Rules, 2019.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Amendment in Rule 16 of the said Rules, 2017:-The following proviso shall be
added in sub-rule (8) of Rule 16 of the said Rules, 2017:-

"Provided that if work is not commenced by Chairman of the Committee (Ward
Member) in the schemes assigned to the ward within 45 days of transfer of fund in the
account of the Committee or the Chairman shows no interest or the Chairman absents
himself from his ward for a long period, District Panchayat Raj Officer, on the report and
recommendation of the concerned Block Development Officer, may direct that the account
of the Committee shall be operated by joint signature of Up-Mukhiya of the concerned
Gram Panchayat and Member Secretary of the Committee till the Ward Member elected
from that ward appears in person before him and gives an undertaking in writing that he will
duly perform his duties and responsibilities in accordance with the provisions of these
Rules."

By order of the Governor of Bihar,
Harendra Nath Dubey,
Additional Secretary to the Government.
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